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MINISTRY OF AGRICULTURE

(Department of Agriculture and Cooperation)

NOTIFICATION

New Delhi, the 20th May, 1999

G.S.R. 37l(E).— whereas the draft rules further to amend
the Insecticides Rules. 1971 were published, as required under
s e c t i o n 36 of t h e I n s e c t i c i d e s A c t , 1 9 6 8 ( 4 6 o f 1 9 6 8 ) i n t h e
G a z e t t e o f I n d i a . P a r t I I . S e c t i o n 3 , s u b - s e c t i o n ( i ) , d a t e d t h e
6th J u l y , 1998, u n d e r t h e n o t i f i c a t i o n o f t h e G o v e r n m e n t o f I n d i a
in t h e Ministry of A g r i c u l t u r e , D e p a r t m e n t o f A g r i c u l t u r e a n d
Cooperation , N o . G . S . R . 3 7 9 ( E ) . d a t e d t h e 6 t h J u l y , 1 9 9 8 , f o r
i n v i t i n g o b j e c t i o n s a n d s u g g e s t i o n s f r o m a l l p e r s o n s l i k e l y t o b e
affected t h e r e b y b e f o r e t h e e x p i r y o f f o r t y - f i v e d a y s f r o m t h e
date o n w h i c h t h e copies of t h e s a i d n o t i f i c a t i o n , a s p u b l i s h e d
i n t h e Gazette o f India, w e r e m a d e a v a i l a b l e t o t h e p u b l i c ;

And whereas copies of the said Gazette were made

available t o t h e p u b l i c o n t h e 1 7 t h J u l y , 1 9 9 8 ;
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And Whereas objections and suggestions received from
public on the said draft have been considered by the Central
Government;

Now, therefore, in exercise of the powers conferred by
Section 36 of the Insecticides Act, 1968 (46 of 1968), the
Central Government, after consultation with the Central
Insecticides Board hereby makes the following rules, further to
amend the Insecticides Rules, 1971, namely:-

RULES

1. Short title and commencement -

(1) These rules may be called the Insecticides (Amendment)
Rules, 1999.

(2) They shall come into force on the date of their
publication in the official Gazette,

2. In the Insecticides Rules, 1971 (hereinafter referred
to as the said rules), in rule 2, after clause ( q ) t h e following
clauses shall be inserted , namely:-

"(r) 'commercial Pest Control Operation' means any application
or dispersion of Insecticide(s) including fumigants in
household or public or private premises or land and
includes pest control operations in the field including
aerial applications for commercial purposes but excludes
private use;

(s) 'Pest Control Operators' means any person who undertakes
pest control operations and includes the person or the
firm or the company or the organisation under whose
control such a person(s) is operating."

3. In rule 6 of the said rules - (a) for sub-rule (2), the
following sub-rule shall be substituted, namely:-

(2) An application form duly filled together with a bank
draft, drawn in favour of the Accounts Officer,
Directorate of Plant Protection. Quarantine & Storage,
payable at Faridabad towards registration fee shall be
sent to the Secretary, Registration Committee,
Directorate of Plant Protection, Quarantine & Storage,
NH-IV, Faridabad -121001, Haryana. The fee shall be
payable as follows :-

(i) rupees five thousand each in case of application for
registration under Section 9(3) and 9(3B) of the
Insecticides Act, 1968;

(ii) rupees two thousand five hundred in case of application
for registration under Section 9(4) of the Insecticides
Act, 1968";

(b) for sub-rule 6(A) the following sub-rule shall be
substituted namely:-

" ( 6 ) ( A) Issue of duplicate Certificate of Registration -
A fee of rupees one hundred shall be paid in the form of demand

1518 GI/99-3
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draft drawn on the state Bank of India, Faridabad in favour of
the Accounts Officer, Directorate of Plant P r o t e c t i o n , Quarantine
& Storage Faridabad, Haryana for a duplicate copy of a
Certificate of Registration if the original is defaced, damaged
or lost ";

(c) after sub-rule 6(A)} so amended the following rule
shall be inserted, namely :-

" (6) (B) Addition, deletion or alteration on the
Certificate of Registration including labels and leaflets - A Fee
of rupees one hundred shall be paid in the form of demand draft
drawn on the State Bank of India, Faridabad, in favour of the
Accounts O f f i c e r , Directorate of Plant Protection, Quarantine and
Storage, Faridabad, Haryana on each occasion for each Certificate
of Registration for addition, deletion, alteration on the
Certificate of Registration including labels and leaflets."

4. In rule 7 of the said rules-(a) for sub-rule (3) ,
the following sub-rule shall be substituted, n a m e l y : -

"(3) Every appeal shall be accompanied by a demand draft
of rupees one thousand towards fee and a copy of the decision
appealed against."

(b) for sub-rule (4), the following sub-rule shall be
substituted, namely:-

"(4) The fee payable for preferring an appeal shall be
paid by a demand draft drawn on the State Bank of India, N e w
Delhi in favour of the Pay and Accounts O f f i c e r , Department of
Agriculture & Cooperation. New D e l h i . "

5. In rule 9 of the said rules:-

(a) for sub-rule (1) , the following sub-rule shall be
substituted, namely:-

"(1) -Application for the grant or renewal of a licence to
manufacture any insecticide shall be made in Form III or Form IV,
as the case may be, to the licensing officer and shall be
accompanied by a fee of rupees two thousand for every
insecticide, and a maximum of rupees twenty thousand for all
Insecticides for which the licence is applied."

(b) for sub-rule (5) the following sub-rule shall be substituted,
namely:-

"(5) A fee of rupees one hundred shall be paid for a
duplicate copy of a licence issued under this rule, if the
original is defaced, damaged, or lost."

6 . In rule 10 of the said rules -

(a) for sub-rule' ( 2 ) , the following sub-rule shall be
substituted , namely:-

" ( 2 ) - The fee payable under sub-rule (1) for grant or
renewal of a licence shall be rupees five hundred for every
insecticide for which the licence is applied. There shall be a
separate fee for each place, if any insecticide is sold, stocked
or exhibited for sale at more than one place. Provided that the
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maximum fee payable in respect of insecticides commonly used for
household purposes and registered as such shall be rupees seven
thousand five hundred for every place,

Provided further that, if the place of sale is
established in the rural areas, the fee shall be one fifth of the
fee specified in this rule."

(b) alter sub-rule (3) , the following sub-rule 3(A)
shall be inserted, namely:-

"3A. Pest control operators -

(1) Any person who desires to undertake pest control
operations, with the use of Aluminium Phosphide, Methyl
bromide. Ethylene dibromide or as notified shall apply
for a licence in Form VI-A with a fee of rupees one
thousand tor each place of operation. The licence
granted for such operations shall be valid for a period
of five years provided that the licence shall be renewed
alter verification or inspection at the expiry of this
period on application in Form Vl-B for a further period
of five years with an application fee of rupees one
thousand.

(ii) A licence to stock and use insecticides for pest control
operators will be issued in Form Vl-C.

(iii) Any person who applies for grant of licence for
undertaking pest Control operations should be at least a
graduate in Agriculture or in Science with Chemistry as a
subject with a certificate of minimum 15 days training
from any of the following Institutions - Central Food
Technological Research Institute. Mysore; Indian Grain
storage Institute, Hapur and National Plant Protection
Training Institute Hyderabad.

(iv) For undertaking fumigation, the pest control operators
shall have to obtain special permission from the Plant
Protection Adviser to the Government of India in addition
to obtaining licence. The Plant Protection Adviser will
grant such permission as per procedure or guidelines
approved by the Registration Committee.

(v) The commercial pest control operators shall adhere to the
prescribed guidelines or procedures as laid down by the
Plant Protection Adviser to the Government of India in
regard to the fumigation operations undertaken by them."

(c) for sub-rule (6) , the following sub-rule shall be
substituted namely:-

"(6 ) A fee of rupees one hundred shall be payable for a
duplicate copy of a licence issued under this rule if the
original is defaced, damaged or lost."

7. In rule 11 of the said rules.

(1) for sub-clause (b) (i) and (b) (ii) the following
sub-clauses shall be substituted, namely:-
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'b(i) rupees five hundred for the first month or part thereof,
rupees one thousand for the second month or part thereof
and rupees one thousand and five hundred for the third
month or part thereof, in case of licence to manufacture
insecticides or to carry pest control operations;

(ii) rupees one hundred for the first month or part thereof,
rupees two hundred for the second month or part thereof
and rupees three hundred for the third month or part
thereof, in case of any other licence shall be paid
alongwith the application for renewal;

Provided that where the main pest control operation unit
or the place of sale is located in the rural areas, the late fee
shall be one-fifth of the said late fee;

Provided further that in case of death or disability of
the licensee, the Licensing Officer may after recording reasons
in writing, exempt the applicant from payment of the late fee."

(2) for clause (c), the following clause shall be
substituted, namely:-

"(c) The licence shall continue to be in force until it is
renewed or revoked. Where an appeal is preferred under Section
15, the licence shall continue to be revoked until disposal of
appeal or as ordered by the appellate authority pending disposal
of the appeal."

8. In rule 14 of the said rules, for sub-rule (2), the
following sub-rule shall be substituted, namely:-

"2 . The application under sub-rule (1) shall be
accompanied by a fee of rupees one hundred."

9. In the First Schedule to the said rules, after Form
VI, the following forms shall be inserted, namely;-

"FORM VI - A
[See Rule 10(3A)]

Application for the grant of licence to stock and use
restricted insecticide(s) for commercial pest control
operation(s) .

To

The Licencing Authority,
_______________________
________________________

1. Full name of the applicant (Block letters)

2. Address :

(i) Registered Office,

( i i ) Zonal Office

(iii) Premises for which application is made
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3. Is the applicant already in business or newcomer

4. Qualifications of responsible technical person*

(i) Educational Qualification

(ii) Training in pest control operations

(iii) Experience in using restricted insecticide (s) (Attach
proof in respect of claims)

5. If in the trade, give full particulars of the names of
restricted insecticide(s) handled and categories of
operations undertaken, the period and the place(s) at
which the trade was carried on.

6. Quantity(s) of each restricted insecticide in possession
on the date of application (Give details of plaee(s)
where it is stored).

7. Details of persons engaged or proposed to be engaged
(Attach separate sheet, duly authenticated)

8. Details of safety applications available alongwith
antidotes and all other facilities required under chapter
will be stored for use.

9. Situations of the branch offices and depots where the
restricted insecticide(s) will be stored for use.

10. Name (s) of restricted insecticide(s) which the applicant
desires to use.

11. Category(s) applied for,

12. Particulars of the feels) deposited.

13. Whether technical expertise approved by the Plant
Protection Adviser to the Government of India for
undertaking Pest control operations (Attach Proof),

14. Whether permission obtained from Plant Protection Adviser
to the Government of India for undertaking fumigation
(Attach Proof & Validity).

Signature of the applicant

VERIFICATION

I S/o
do hereby solemnly verify that to the

best of my knowledge and belief the information given in the
application and the annexure and statements accompanying it is
correct and complete.
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I further declare that I am making this application in my
capacity as and that I am competent to
make this application and verify it, by virtue
of a photo or attested copy of which is
enclosed herewith.

Signature with Seal

Date :__________
Place:__________

FORM VI B
[See Rule 10(3 A)]

Application for renewal of licence to stock and use of
restricted insecticides for commercial pest control operation(s).

To

The Licensing Authority,
State
..........

I/We hereby apply for renewal of the licence to stock and
use of restricted insecticides for categories:, I,II and III,
under the name and style of The licence
desired to be renewed was granted by the Licensing Authority and
allotted licence No on the day of

19. . . .

2. State the c h a n g e , if any, in:-

(a) C a t e g o r y of op e r a t i o n

(b ) expert staff

(c) r e s t r i c t e d insecticides used

(d) premises of stocking

(e) address including of branch offices
(f) whether any new branch/unit has been opened after grant

or renewal of licence

(g) any other change

3. Particulars of fee deposited

4. Give latest details of persons engaged (attach separate
sheet, duly authenticated)

Signature of the Applicant
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VERIFICATION

I S/o
do hereby solemnly verify that to the

best of my knowledge and belief the information given in the
application and the annexures and statements accompanying it, is
correct and complete.

I, further declare that I am making this application in my
capacity as (Designation) and that I am competent to make this
application and verify it, by virtue of a photo / attested copy
of which has already been submitted.

Date:
Place:

Signature with Seal

FORM VI-C
[See Rule 10(3-A)]

Licence to stock and use restricted insecticide(s) for
commercial pest control operations.

I __________________________ is hereby licensed to stack.
restricted insecticides viz; __________________________________ on
the premises situated at____________________________________________
and carry out commercial pest control operations subject to the
conditions specified below and to the provisions of the
Insecticides Act, 1968 and the Rules thereunder.

2. Licence shal1 be in force from ____________
to __________________________________________.

3 . C o n d i t i o n s , if any

( i )

( i i )

( i i i )

Licence No .
D a t e :

Licensing Authority"
Seal

10. For the second Schedule to the said rules, the following Schedule shall be
tituted, namely : -
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"THE SECOND SCHEDULE

(See rule 25)

Fees for testing or analysing the samples of Insecticides

Sl.No. Name of Insecticide

1.

(A)
1.

2.

3.

4.
5.

6.
7.

8.
9.

10.
11.

12.

13.

14.

15.
16.

17.

18.

19.

20.

21.

22.

23.

24.

25.

26.

27.

28.

29.

30.
31.

32.

33.

34.
35.

36.

37.

38.

39.

40.

41.

42.

43.

44.

2.

INSECTICIDES:
Aldrin
Aldrin
Aldrin
Aldicarb
BHC(HCH)
BHC(HCH)
BHC(HCH)

BHC(Gamma Isomer)
Carbaryl

Carbaryl
Carbaryl

Carbaryl
Carbofuran
Chlordane
Ch1ordane
Chlordane
DDT
DDT
DDT
DDT
Diazinon
Diazinon
Diazinon
Diazinon
Dichlorvos

Dichlorvos
Dimethoate
Dimethoate
Endosulfan
Endosulfan
Endosulfan
Endosulfan

Fenitrothion
Fenitrothion
Fenitrothion
Fenitrothion
Fenthion

Fenthion
Fenthion
Formothion
Heptachlor

Heptachlor
Heptachlor
Lindane

Type of formulation

3.

Technical
Dusting Powder
Emulsifiable conc

Encapsulated Granules
Technical and Refined
Dusting powder
Wet table powder
Emulsifiable conc

Technical
Dusting powder
Wet table Powder
Granu1es
Encapsulated Granules
Techincal
Dusting powder
Emulsifiable conc
Technical
Dusting powder
Wet table powder
Emulsifiable conc
Technical
Wet table powder
Emulsifiable conc
Granules
Technical
Emulsifiable conc
Technical
Emulsifiable conc
Technical
Emulsifiable conc
Dusting Powder
Wettable powder
Technical
Dusting Powder
Emulsifiable conc
Granules
Technical
Emulsifiable conc

Granules
Emulsifiable conc
Technical
Dusting Powder
Emulsifiable conc

Technical

Testing as per
Bureau of Indian
standards specification
and amendments thereof

4.

1306-1974
1308-1984
1307-1982
9371-1980
560-1980
56l-1978
569-1978
632-1978
7539-1975
7122-1984
7121-1984
9368-1980
9360-1980
2863-1961
2864-1973
2682-1984
563-1973
564-1984
565-1984
633-1985
1833-1980
2862-1984
2861-1980
9362-1980
4923-1978
5277-1978
3902-1975
3903-1984
4344-1978
4323-1980
4322-1967
4324-1967
5280-1969
7126-1973
5281-1979
9365-1980
7950-1976
7948-1976
9353-1980
8926-1976
6432-1972
6429-1981
6439-1978
1592-1986

Testing Charges
(in Rs.)

5.

500.00
500.00
500.00
500.00
500.00
500.00
500.00
500.00
500.00
500.00
500.00
500.00
500.00
250.00
250.00
350.00
350.00
250.00
250.00
350.00
250.00
250.00
350.00
350.00
350.00
500.00
500.00
500.00
250.00
350.00
250.00
250.00
250.00
250.00
250.00
350.00
500.00
500.00
500.00
350.00
250.00
250.00
350.00
500.00
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1

45.

46.

47.

48.

49.

50.

51.

52.

53.

54.
55.

56.

57.

58.

59.

60.

61.

62.

63.

64.

65.
66.

67.

68.

69.

70.

71.

72.

73.

74.

75.

76.
77.

78.

79.

80.

81.

(B)

82.

83.

(C)

84.

85.

86.

87.

88.

89.

90.

91.

92.

93.

94.

95.

96.

2

Lindane

Malathion

Malathion

Malathion

Malathion

Methyl Parathion
Methyl Parathion

Methyl Parathion

Methyl Parathion

Monocrotophos

Monocrotophos

Nicotine Sulphate

Oxy-demeton-methyl

Oxy-demeton-methyl

Phenthoate

Phenthoate

Phorate

Phorate

Phosalone

Phosalone

Phosphamidon

Phosphamidon

Propoxur

Pyrethrum

pyrethrum

Pyrethrum

Quinalphos
Quinalphos

Quinalphos

Quinalphos

Thiometon

Thiometon

T e m e p o s

Temephos
Trichlorphon

Trichlorphon
Trichlorphon

ACARICIDES:

Dicofol

Dicofol

F U N G I C I D E S

C a r b e n d a z i m ( M B C )

C a r b e n d a z i m

Copper Oxychloride

Copper Oxychloride

Copper Oxychloride

Cuprous Oxide

Ediphenphos

Ediphenphos

Ethyl Mercury Chloride

Lime Sulphur

Mancozeb

Mancozeb

Methoxy ethyl mercury

Chloride (MEMC)

Granules

Technical

Dusting powder

Wettable powder
Emulsifiable conc

Technical

Dusting Powder

Emulsifiable conc

Technical

Technical

Soluble liquid

Solution

Technical
Emulsifiable conc

Technical
Emulsifiable conc

Techriical

Encapsulated Granules

Technical
Emulsifiable conc

Technical

Soluble liquid

Technical
Emulsifiable conc

Extract

Larvicidal Oil

Technical

Dusting Powder
Emulsifiable conc

Granules
Emulsifiable conc

Concentrate

Technical
Emulsifiable conc

Technical

Dusting Powder

Granules

Technical
Emulsifiable conc

Technical

Wettable powder

Technical

Dusting Powder

Wettable powder

Technical

Technical

Emulsifiable conc

Technical

Solution

Technical

Wettable powder

Seed Dressing

9370-1980

1832-1978

2568-1978

2569-1978

2567-1978

2570-1980

8960-1978

2865-1978

9372-1980

8025-1983

8074-1983

1055-1984

8258-1976

8259-1976

8293-1976

8291-1976

7976-1976

9359-1980

8488-1977

8487-1977

4598-1968

6177-1981

8496-1977

4808-1982

1051-1988

6014-1978

6072-1983

8029-1984

8028-1976

9366-1980

3905-1966

3904-1966

8701-1978

8498-1977

7945-1976

7943-1976

9364-1976

5278-1969

5279-1969

8445-1977

8446-1977

1486-1978

1506-1977

1507-1982

1682-1973

8954-1978

8955-1978

2354-1983

1050-1984

8707-1978

8708-1978

2358-1984

500.00

500.00

500.00

500.00

500.00

500.00

250.00

500.00

250.00

350.00

500.00

250.00

250.00

350.00

250.00

350.00

250.00

500.00

500.00

500.00

250.00

,250.00

250.00

200.00

250.00

250.00

500.00

500.00

500.00

500.00

350.00

250.00

500.00

500.00

250.00

250.00

350.00

250.00

250.00

500.00

500.00

500.00

250.00

250.00

250.00

500.00

500.00

250.00

350.00

250.00

350.00

250.00
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1

97.

98.

99.

100.

101.

102.

103.

104.

105.

106.

107.

108.
(D)
109.

1 1 0 .

111.

1 1 2 .

1 1 3 .

114.
115.

116.

1 1 7 .

1 1 8 .

1 1 9 .

120.

121.

122.

123.

124.

125.

126.

127.

128.

(E)

129.

(F)

130.

131.

132.

133.

134.

135.

136.
137.

138.

2 3

Pentachloronitrobenzene(PCNB) Technical

Pentachloronitrobenzene(PCNB) Dusting Powder

Pentachloronitrobenzene(PCNB) Wettable powder

Phenylmercury acetate

Sulphur

Sulphur

Thiram

Thiram

Zineb

Zineb

Ziram

Ziram

HERBICIDES
Alachlor

Alachlor
Butachlor

B u t a c h l o r
Butachlor

Dalapon
Dalapon

2,4-D S o d i u m Salt

D i u r o n

D i u r o n

F l u c h l o r a l i n
Fluchloralin

M C P A

N i t r o f e n
Nitrofen

P a r a q u a t e D i c h l o r i d e

P r o p a n i 1

P r o p a n i 1

T r i a l l a t e

T r i a l l a t e

P L A N T G R O W T H R E G U L A T O R S

C h l o r m e q u a t c h l o r i d e

F U M I G A N T S

A l u m i n i u m P h o s p h i d e

E t h y l e n e d i b r o m i d e

Ethylene d i c h l o r i d e :

C a r b o n T e t r a c h l o r i d e

m i x t u r e ( 3 : 1 v / v )

M e t h y l B r o m i d e

Warfarin
Warfarin

Warfarin(Sodium salt)

Warfarin(Sodium salt)

Zinc Phosphide

Technical

Dusting Powder

Wettable powder

Technical

Wettable powder

Technical

Wettable powder

Technical

Wettable Powder

Emulsifiable conc

Granules

Technical

Emulsifiable conc

Granules

Technical

Wettable powder

Technical

Technical

Wettable powder

Technical

Emulsifiable conc

Technical

Technical

Emulsifiable conc

Soluble Liquid

Technical

Emulsifiable conc

Technical

Emulsifiable conc

Technical

Tablet

Technical

Technical

Technical

Technical

Bait Conc

Technical

Soluble liquid

Technical

4

7985-1976

7944-1976

7948-1976

2126-1973

6444-1979

3383-1983

4328-1982

4766-1982

3998-1981

3899-1981

3900-1975

3901-1975

9354-1980

9361-1980

9355-1980

9356-1980

9962-1980

8267-1976

8286-1976

4321-1978

8702-1978

8703-1978

8958-1978

8959-1978

8494-1977

8956-1978

8957-1978

8397-1977

8071-1976

8027-1977

9557-1980

9858-1980

8961-1978

6438-1980

1311-1966

634-1965

1312-1980

5558-1970

5540-1970

5551-1970

7168-1973

1251-1984

5

500.00

500.00

500.00

250.00

250.00

350.00

250.00

250.00

250.00

350.00

250.00

250.00

500.00

350.00

500.00

500.00

350.00

500.00

350.00

350.00

250.00

250.00

500.00

500.00

350.00

500.00

500.00

500.00

500.00

500.00

500.00

500.00

350.00

250.00

250.00

350.00

250.00

500.00

350.00

500.00

500.00

250.00

(G) The tees for test or analysis in respect of insecticides or their various formulations

other than the ones specified in this schedule shall be as follows unless otherwise specified

by the Central Government or by any other officer authorised in this behalf from time to time:

1.

2.

3.

Technical Grade

Dusting Powder

Wettable Powder

Testing charges

(in.Rs.)

350.00

250.00

350.00
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4.

5.

6.

7.

Emulsifiable Cone

Granules

Other formulations

New formulations/tech.

500.00

500.00

500.00

500.00

[F. No. 19 3/96-PP. 1]

P. D. SUDHAKAR, Jt. Secy.
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NOTIFICATION

New Delhi, the 20th May, 1999

G.S.R. 372(E).— Whereas the draft rules further to amend
the Insecticides R u l e s . 1971 were published, as required under
Section 3b of the Insecticides A c t , 1968 (46 of 1 9 6 8 ) , in the
Gazette of India ,Part II. Section 3, Sub-section ( i ) , dated the
25th August. 1988, under the notification of the Government of
India in the Ministry of Agriculture, Department of Agriculture
and C o o p e r a t i o n , No. G.S.R. 5 2 1 ( E ) , dated the 25th August, 1998
for inviting objections and suggestions from all persons likely
to be affected thereby, before the expiry of forty-five days from
the date on which the Copies of the said notification as
piblished in the Gazette of India, were made available to the
public;

And whereas copies of the said Gazette were made
available to the public on the 11th Sept., 1998.

And Whereas no objection and suggestion was received on
the said draft .

Now, therefore in exercise of the powers conferred by
section 36 of the Insecticides. Act. 1968 (46 of 1 9 6 8 ) , the
Central Government, after consultation with the Central
Insecticides Board hereby makes the following rules, further to
amend the Insecticides Rules, 1971, namely:-

1. Short title and commencement -

(1) These rules may be called the Insecticides (Second)
(Amendment) Rules, 1999.

(2) They shall come into force on the date of their
publication in the official Gazette.

2. In the Insecticides R u l e s , 1971 (hereinafter referred
to as the said r u l e s ) , in rule 9, both in sub-rule 3 and in Form
V, after clause (v) and condition number 5, respectively the
following shall be inserted in sequence, namely.-
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" T h e L i c e n s e e s h a l l o b t a i n ISI M a r k C e r t i f i c a t e f r o m
B u r e a u o f I n d i a n S t a n d a r d w i t h i n t h r e e m o n t h s o f t h e c o m m e n c e m e n t
of the m a n u f a c t u r e .

N o I n s e c t i c i d e s s h a l l b e s o l d o r d i s t r i b u t e d w i t h o u t I S I
M a r k C e r t i f i c a t i o n . "

a s ( v i ) a d d ( v i i ) a d d ( 6 ) a d d ( 7 ) r e s p e c t i v e l y .

3. In t h e s a i d r u l e s , i n r u l e 1 0 .

( a ) in s u b - r u l e (4), a f t e r c l a u s e ( i i i ) , t h e f o l l o w i n g
c l a u s e s h a l l be i n s e r t e d , n a m e l y : -

" ( i v ) it t h e l i c e n s i n g o f f i c e r is s a t i s f i e d t h a t a p a r t i c u l a r
I n s e c t i c i d e is h a r m f u l t o h u m a n b e i n g s , a n i m a l s o r
e n v i r o n m e n t , h e m a y a f t e r r e c o r d i n g r e a s o n s a n d r e f e r r i n g
t h e i n s e c t i c i d e to t h e I n s e c t i c i d e A n a l y s t , p r o h i b i t
t e m p o r a r i l y i t s s a l e f o r a p e r i o d o f t h i r t y d a y s o r t i l l
he o b t a i n s t h e r e p o r t o f t h e A n a l y s t , w h i c h e v e r is
earlier. "

( b ) in s u b - r u l e ( 4 A ) , f o r c l a u s e ( i ) . t h e f o l l o w i n g c l a u s e
s h a l l b e s u b s t i t u t e d n a m e l y : -

'' ( i ) E v e r y p e r s o n s h a l l a l o n g w i t h h i s a p p l i c a t i o n f o r g r a n t o r
r e n e w a l o f a l i c e n c e t o u n d e r t a k e o p e r a t i o n o r s e l l ,
s t o c k o r e x h i b i t f o r s a l e o r d i s t r i b u t e I n s e c t i c i d e s ,
f i l e a c e r t i f i c a t e f r o m t h e p r i n c i p a l w h o m h e r e p r e s e n t s
o r d e s i r e s to r e p r e s e n t in F o r m V I - D . "

4 . In t h e s a i d r u l e d , in r u l e 1 0 A , f o r s u b - r u l e ( b ) , t h e
f o l l o w i n g s u b - r u l e s h a l l b e s u b s t i t u t e d , n a m e l y : -

" ( b ) A l l s u c h s t o c k s t h e n s h a l l b e d i s p o s e d o f in a n
e n v i r o n m e n t f r i e n d l y m a n n e r a s m a y b e s p e c i f i e d f r o m t i m e
to t i m e b y t h e C e n t r a l G o v e r n m e n t in c o n s u l t a t i o n w i t h
t h e C e n t r a l I n s e c t i c i d e s B o a r d a n d s h a l l n o t b e u s e d f o r
r e m a n u f a c t u r e , "

5. In t h e s a i d r u l e s , in r u l e 3 5 . f o r t h e e x i s t i n g
h e a d i n g , t h e f o l l o w i n g h e a d i n g s h a l l b e s u b s t i t u t e d ,
n a m e IV:-

" M a n n e r of P a c k i n g . S t o r a g e w h i l e t r a n s p o r t i n g . "

6. In t h e s a i d r u l e s , in S C H E D U L E - I , a f t e r F o r m V I - C ,
t h e f o l l o w i n g F o r m V I - D s h a l l b e i n s e r t e d , n a m e l y : -
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"FORM VI D"

PRINCIPAL CERTIFICATE

Rule 10(4-A)(i)

Name and address Principal Certificate No.
of the Manufacturer Date

We have Insecticide Manufacturing Licences for our factories
as given below:-

Sl .
No.

1 .

Name & Address of the
Manufacturing premises

2.

Licence
No.

3.

Date

4.

Valid
upto

5.

Name & Address of the
Licensing Authority

6.

This is to certify that M/s. have
applied for grant of Licence (Form VI)/renewal of Licence (Form VII)
to- sell, stock or exhibit for sale or distribution of insecticides as
per sub-rule (1) of rule 10 of the Insecticides Rules,1971. We
authorise them to sell, stock or exhibit for sale or distribution of
the following insecticides in Wholesale/Retail in
_____________________Taluka/District/State.

Sl.
No.

Common Name of
insecticide

Trade mark of the
Insecticide

Registration No. Date

As per Sr.No. 5 of the Form VI the above dealer will obtain
our insecticides from the following source/sources

Sl .
No.

i .

Name of
source(s)

2.

Detailed address
of the Source(s)

3.

Licence
No.& date

4.

Licence
valid
upto

5.

Detailed address
of the premises
where source(s)
are stocking
insecticides

6.

The Dealer to whom this Principal Certificate has been issued
will purchase our insecticides from the source/sources stated above and
if he purchases our insecticides from sources other than those stated
above then it would be a contravention of the Insecticides Act, 1968
and rules made thereunder.

This Principal Certificate is valid upto

Date:

Place:

Company's Seal

signature(Authorised signatory)

Designation:

Detailed address
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I shall obtain the insecticides shown in the Principal
Certificate from the source/sources which are stated above. I am aware
that if, I obtain these insecticides from source/souroes other than
those stated above, this would be contravention of the Insecticides
Act, 1968 and Rules made thereunder.

Date:

Place:

Dealer's Seal

Signature:

Name:

Designation:

Address of the Dealer:

Dealers Licence
No. & Date

(if issued for Renewal of Licence)

Copy submitted to the concerned Licensing Authority"

[F. No. 19-3/96-PP. I]
P. D. SUDHAKAR, Jt. Secy.

Note.— The principal rules were published in the Gazette of India,
vide number GSR 1650, dated 11th October, 1971 and subsequently
amended vide GSR 533(E) dated 6-8-1993 , and GSR 379(E) dated
2-7-98.
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